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No. 1080] NEW DELHI, TUESDAY, MARCH 3, 2026/PHALGUNA 12, 1947
qEF TREgH i ST A

T2 feeet, 3 9, 2026

FLAT. 1132(3T).— Fea (T T, T TSHE AT HTT 1956 (1956 1 48) (58 =7 =76 T2Tq
Ih ATATHAH FZT AT 2) T 1T 3F 0l ST-GTT (1) BT T& AHAT T TART FId g, Tg THTATT 2l ST
& TAT [ 7Y ST & Flegr ? orer § NH-48 % f.HT. 592.240 & f.#1.725.000 (FRra-ATATT
HFIA) TF o -GUE F HHT (FTSTH/TEE 9Mee Aigd 2-AA/4-A7/Sg AT FT TAET (<), ATLET,
TaeE SI¥ TATAT & Al YA & (0 ag i sraterg g et ter aui = sreeEt | =ar @ 2,
UHT ST T SIST e o STq ST T AT ol T g |

Fr¢ oft =afcr, ST 3<% 9 & RRaeg 8, 5 sfafaam £ amr 37 f s7-am7 (1) F oefi= =i
ST o forT Ut g % ST 9% TS H TH SATAHAT F T i arrd | TEh & % fiae s
AT T T TR |

1553 GI/2026 (1)
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ot farferss Teray g § ST T STa9 3T 3% U STai<ial 6l gaars & TETG AT UHT 3T S Feed
F 7T, Tfe FE g, orF TeAw wierwr e THe, Sweer g AT A1 ST 1 SAGATd ¥ THT AT
ST T HAT |

Ih SAferfea it e 3 it IT-4TRT (2) F 7f werw wrfersrTe grer At A e oft sraer sifaw
T |

TH ATLAAT o FAT AT ATAT JIH o T AT T sHIL AT AR o6 36 AT H ITAH
8 3T IAHT Raeg AThAT gIT Mo 6T ST aehat @ |

AL

HETY 15T & Hleglq? oot § NH-48 % .51, 592.240 & f.#1.725.000 (FITA-HTATT e ) & o
STST ol ST AT HEAAT T AT AT Aigd H AT Frer fEar

TS FT ATH: HGTAY ot %7 AT FegTR

EALED ER MRS A FT &R || FR At aFla | g F1 s I FT AR

e (T ) GRERN)

1 2 3 4 5 6

ATAH 6T TTH: HRA
T T ATH: FRA
1 1 Part fasft EIRED 0.0085 (2F7¥ ) 0.0085
2 15 Part BEil EIRED 0.2 (FFe7T) 0.2
3 2 Part BREL EIRED 0.02 (FFAT) 0.02
4 244/A Part GECARA} FU® 0.185 (F%aT ) 0.185
5 288 Part BREL EIRED 0.08 (FFAT) 0.08
6 510 Part BREL EIRED 0.0225 (gFT) 0.0225
7 C.S.No 2624 Part |[fa<ft AFH 0.01099 (a7 0.01099
8 S':t'NO' 2625 BE(l EEINED 0.01 (Z%a7) 0.01
9 C.S.no. 2626 Part|[f=sft EEIEE] 0.0032 (ZF7¥ ) 0.0032
10 E;NO' 2021 BEl EEIRED 0.0278 (FF47) 0.0278
11 C.S.no. 2628 Part|[fAsft AFH 0.02205 (2Fa7) 0.02205
12 E:t'No' 2629 BE(l EEIrE] 0.00629 (FFa¥ ) 0.00629




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

C.S.No. 2635
13 Part fsh SITFQ?F 0.06663 (%H%'QT) 0.06663
a
C.S.No. 2636
14 IGELl AFUH 0.03 (F%a7) 0.03
Part
15 C.S.No0.2393/C/1 ||f"=h H?FQ'GF 0.0076 (%H%'QT) 0.0076
Total 0.70056

[FT. &. LA/PSK/6Laning/1050/2009/3A]
g FHHET, ATaF

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 3rd March, 2026

S.0. 1132(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH-48 in the
stretch of land from Km. 592.240 to Km. 725.000 (Kagal-Satara Section) in the district of KOLHAPUR in the state of
MAHARASHTRA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Sub Divisional Officer, Kagal-
Radhanagari in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow
the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling within the stretch of land from
Km. 592.240 to Km. 725.000 (Kagal-Satara Section) of NH-48 in the district of KOLHAPUR in the state

of MAHARASHTRA

State: MAHARASHTRA ||District: KOLHAPUR |
SL. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

Lt | 2 L3 4 | 5 | 6 |
|Taluk: Kagal |
|Village: Kagal |
|1 ||1 Part ||Private ||Agriculture || 0.0085 (Hectare )|| 0.0085|
|2 ||15 Part ||Private ||Agriculmre || 0.2 (Hectare )|| 0.2|
|3 ||2 Part ||Private ||Agriculmre || 0.02 (Hectare )|| 0.02|
l4 ||l244/A Part ||Government  ||Agriculture || 0.185 (Hectare )| 0.185]




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

|5 ||288 Part ||Private ||Agriculture || 0.08 (Hectare )|| 0.08|

|6 ||5 10 Part ||Private ||Agriculture || 0.0225 (Hectare )|| 0.0225|

7 C.S.No 2624 Part  ||Private Non 0.01099 (Hectare ) 0.01099
Agriculture

. Non

8 C.S.No. 2625 Part Private . 0.01 (Hectare ) 0.01

Agriculture
. Non

9 C.S.no. 2626 Part  |[Private ) 0.0032 (Hectare ) 0.0032
Agriculture

10 C.S.No.2627 Part  ||Private Non 0.0278 (Hectare ) 0.0278
Agriculture

11 C.S.no. 2628 Part  |[Private Non 0.02205 (Hectare ) 0.02205
Agriculture

12 C.S.No.2629 Part  ||Private Non 0.00629 (Hectare ) 0.00629
Agriculture

13 C.S.No. 2635 Part  |[Private Non 0.06663 (Hectare ) 0.06663
Agriculture

14 C.S.No. 2636 Part  ||Private Non 0.03 (Hectare ) 0.03

T Agriculture ’ ’

15 C.S.N0.2393/C/1 Private Non 0.0076 (Hectare ) 0.0076
Agriculture

Total|| 0.70056|

[F. No. LA/PSK/6Laning/1050/2009/3A]
SHAIKH AMINKHAN, Director
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